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Ca. celled aDd delayed bdla. 
AiI'll." 8i&lat 

5021. SHRI MADHAVRAO SCIN. 
DIA : Will tho Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state: 

(a) the total schrduled flights that were 
cancdled and delayed during the last six 
months under the operation of Indian 
Airlines and motivation for the same; 

(b) whether due to cancellation delay 
the p .... engers were put to lot tJI incon· 
venience; and 

(e) if la, the steps propooed to be' 
taken to improve operationa of Indian 
Airlines Ilig/lts and alao to prevent such 
eanceHationJdelays ? 

THE MINISTER OF TOURISM AND" 
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIk) : 

(a) Out of 430534 tDtal take offs from 
May, 1977 to October, 1977, I8.34lZ 
were delayed and cancelJed-I919 on 
aCCflunt of commercial operationa, engi-' 
neering reasons and 16,423 due to causes 
such as bad weather, airport facilities, 
labour unre~t, f'tc. 

(b) Yes, Sir. 

(c) In ordt"r to prevt"nt and minimiflie-
the delay. and cancellations, meeting. are 
held at ",1I1evel., when all delay cas.. are 
scru tinised and action taken as necessary 
to prevent/minimise delays. The basic 
cau.e. of labour unre.t, which caused de-· 
lays in October, 1977, have since been re~ 
moved through bilateral di.cussions. 

Reori .... tadoa of objecdve. aad peU-
d ... of Apiculture Credit 

5022. SHRI MADHAVRAO SCIN-' 
DrA: Will the Minister of FINANCE 
be pkas('d to .tate : 

(a) wheth<r the proposaifor re-orient .. 
tion of ub j"ctives and policie. of the agri-
cuI ture credit is under consideration or· 
the Resrrvc Bank of India; and 

(b) if so, the salient features thereof r 

THE MINISTEROF FINANCE AND-
REVENUE AND BANKING (SHRI 
H.M. PATEL) : 

(a) and (b). The salient features of the 
rer-ent credit policy announced by the 
Re.erve Bank of India, inleT alia. are :-

(i) Bank. have been advioed to charge 
a rate of interest not exceeding 
10' 5% on term. loans with ma-
turity of not less than 3 years 
granted to farmers for purposes 
of millor irrigation and land de-
velopment; and 

(ii) to charge a rate of interest not 
t'Xceeding II % on terrru loans. 
with a maturity not less then 3 
yean grantrd to fanners for 
diversified purposes, which. 
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iDclude dairy farming, poultry, 
fi.sheriea, horticultUN', etc. 

(iii) Direct individual loans to small 
farmen granted after January I, 
1978, not exceeding Rs. 2500/-

.whether short, mediu:n or long-
term, would be eligible for re-

'finance from the Reserve Bank 
of India at the bank rate j.l. 9%. 
Banks will be expected not to 
c,,~ more than II % on luch 
loans irrespective of whether 
refinance is obtained from he 
Reaerve Bank or not. 

(iv) The extent of refinance would 
be limited to 50% of total ad-
vances, under (iii) abo"e, du-
bursed by the bank concerned 
from January I, 1978 onwards. 

.lAdva.elDe of 1_ •• by Natio • ..u.ed 
Balik. for aett1aa .p Small 

Scale bd.atrlea 

5023. SHRI MADHA VRAO SCIN-
·.oIA: Will the MiniSl~r of FIXA:-JCE 
be pleased to state: 

(a) whether it i. a fact that under a 
new Icheme a propo.a1 to advance loans 
by the nationalued banks to Harijam for 
.,..,tling up .mall scale indwtrks is under 
·,consideration of the GovernmCJIt ; 

(b) if 00, the details thereof; and 

(c) the amount that have been ear-
.marked for tbe lCh=e and th, time by 
whic h it is to b, implemented 

THE MINISTER OF FINA!\"CE A!'iID 
.REVENUE A:\"D BANKING (SHRI 
lLM. PATEL): 

(al to (c). Recently the Minutry of 
. Industry have introduced a new scheme 
with a view to providing financial as.ut-
ance by way of margin or seed money 
to State Governments to enable them to 

.expand th"ir activitie. for promotion of 
small .cale industries. The scheme pro-

'videa for margin money a!sistance to units 
.in which investment on plant and machi-
nery does not exceed Rs. 1 lakh. 

In tbe cue of entrepreneurs belonging 
·to the Scheduled Cast,. a'ld Scheduled 
Tribes the seed money assistance i. up to 15 
per cent of total fixed capital investment or 
.R •• 20,000/- whichever i. lower; whereu 
.in other cases the limit il 10 per cent of 
the total investment. It i. hoped that 
_ith the implementation of thu Scheme 

jointly by the State Governments and the 
financing institutio/l' including, Public 
Sector banb cr !dit to the weaker sections 
of the c~mmunity, especially to the Hari-
jam will increase. Daring 1977-78 a sum 
of RI. 4 crorc u being provided under the 
margin money scheme by the Govern-
ment of India. 

Pnralaaae of b_il .. _ .t Jab. by 
AI·K ..... 

5024. SHRI D.O. DESAI. Will the 
Minister of FINA~CE be plell3ed to 
Itate whether, as reported in the August 
issue of th.. monthly Gujarati namNi 
"Volunteer" published from Bomb~y the 
Aga Khan proposes to purhase a bungalow 
at Juhu and pay its price to some one 
either wholly or partially in foreign ex-
change abroad and has the Government 
granted the necessary permission ? 

THE MINISTER OF FIXANCE AND 
REVENUE A~D B\NKI"'G (SHRI 
H.M. PATEL) : 

The Aga Khan, bein!( a foroign national. 
is required to obtain the permi~sion of the 
Reserve Bank of India und .. r Section 31 
of the Foreign Exchange Regulation Act 
of 1973 to acqui"/purchase a bungalow in 
India. According to .. the information 
available with the R oserVo Bank, he haa 
not so far made any appliCltion to them 
for the purchase of a bungalow at Juhu. 
Accordingly, the qustion uf grant of ne-
cessary permission by Government does 
not arise. 

Red.etlo. of Eaciae D.ty on Petrol 

5025. SHRI DURGA CHAND·: Will 
the Minister of FI~ANCE be pleased to 
state : 

( a) Whether there is any proposal in 
Government'. considoration to reduce 
excise duty on petrol ; 

(b) ifao, the details ther:of; 

(c) to what extent there has been an 
increase of Excise Duty on petrol during 
the last three yean, year-wise; 

(d) whether there is any proposal to 
introduce dual policy for petrol price on 
pattern of levy sugar; and 

(e) the detail. thereof, and if not, the 
reUODl therefor? 




